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HC flags concern over student suicides
on campuses, seeks corrective measures

EXPRESS NEWS SERVICE @ Cuttanx

EXPRESSING serious concern over
the incidents of student suicides on
campuses, the Orissa High Court has
directed the Odisha government to
place a comprehens ive compliance af:
fidavit covering all universities in the
state, indicating corrective measures
already taken and mechanism for en-
suring their prevention.

The directions came during hearing
of the plea filed by KIIT-K155 challeng:
ing the NHRC order in connection
with the Nepalese student's suieide in
February this year and subseqguent
show-cause notice issued by the gov.
ernment in September,

The single judge bench of Justice
SK Panigrahi on December 12 re-
strained the state from taking any co-
ercive action against KIIT and KISS
pursuant to a show-cause notice is-
sued by the department of Higher Ed-
ucation on September 9, 2025, until
further orders.

“This court does not perceive the
present proceedings as adversarial in
nature; rather, it considers that all uni-
versities within the state, whether in
the public or private sector, ought to be

This court does not perceive the present
proceedings as adversarial in nature;
rather, it considers that all varsities
within the state ought to be issued

similar notices by the DHE

Jistice SK Parigrahl

issned similar notices by the depart-
mentof Higher Education, with a view
to ensuring due and uniform compli-
ance with the preseribed norms and
safeguands,” Justice Pani-
grahi observed, directing
to list the case next on
February 24, 2026.
Initially, KIIT and EIS8
had moved the high court
on April4 challenging the
WNHRC's March 27 order
holding it aceountable in
connection with the alleped suicide of
a Nepalese student on February 16
and directing the chief secretary to
file an action taken report. The high
court had staved all NHRC proceed-
ings in the matter on April 7,
Subsequently, KIT and KISS had

filed an interlocutory application
seeking enforcement of the high
court’s interim order and a restraint
on coercive steps pursuant to the
show-cause notice dated September 9,
issued by the Higher Fducation
department.

Along with the show-cause notice,
the institutions were also directed to
submit a detailed compliance report
indicating corrective measures al-
ready taken, corrective measures pro-
posed, with clear timelines for imple-
mentation, responsibility fived for the
lapses identified; and mechanism for
ENSUTINE NOM-recurrence
of such incidents in
future.

Accordingly, a compre-
hensive reply was fled on
September 24, 2025, the
court was told. Justice
Panigrahi directed the
chief secretary to “forbear
from intHating, continuing, or giving
effect to any coercive measure” against
the petitioners until a duly sworn com-
pliance affidavit is placed on record,
examined, and the issues are conclu-
sively adjudicated, The earlier interim
order will continue to operate.
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APCC moves NHRC
over Assam evictions

STAFF REPORTER

GUWAHATI, Dec 15: The
Assam Pradesh Congress
Committee (APCC) on
Monday filed a complaint
with the National Human
Rights Commission
(NHRC), alleging large-
scale human rights viola-
tions during eviction and
demolition drives targeting
the Miva Muslim commu-
nity in different parts of As-
sam.

In a complaint ad-
dressed to the NHRC Chair-
person, APCC general sec-
retary and senior spokesper-
son Imdad Hussain accused
the state government. of
carrying out “illegal and
discriminatory” demoli-
tions of houses belonging
to Indian citizens from the
Miva Mushm community.
The APCC claimed the ac-
tions vielate constitution-
al safeguards and Supreme
Court guidelines.

The complaint alleged

that the eviction drives are
politically motivated and
aimed at polarizing com-
mumnities ahead of the 2026
Assam Legislative Assem-
bly elections. It further cit-
ed several public statements
attributed to the Chief Min-
ister. both in the media and
on the floor of the Assem-
bly. which the Congress
said were derogatory and
communal in nature.
According to the
APCC. repeated references
allegedly labelling Mus-
lims as “Bangladeshis™
have harmed communal
harmony and created fear
among minority communi-
ties. The party also referred
to a recent incident in
which around 54 persons
from the Muslim communi-
ty were reportedly sent to
Bangladesh. but were not
accepted by Bangladeshi
authorities—an episode the
Congress said establishes
their Indian citizenship
even as their homes were

demolished.

The memorandum ar-
gued that if the state sus-
pects illegal immigration_ 1t
must follow due legal proc-
ess and diplomatic chan-
nels, instead of resorting to
demolitions that affect
poor and marginalized res-
idents. It further alleged that
people from the Muslim
community are facing fi-
nancial. mental and physi-
cal harassment in Upper
Assam and other regions of
the state.

Seeking urgent inter-
vention, the APCC urged
the WNHEC to conduct an
immediate and impartial
inquiry into the eviction
drives, direct the Assam
government to halt what 1t
termed illegal actions, en-
sure compensation and re-
habilitation for affected
famailies, and remind pub-
lic officials of their consti-
tutional duty to protect all
citizens equally and main-
tain communal harmony.
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Times of India

Orissa high court expands suicide prevention scrutiny to all universities, stays
action against KIIT, KISS

https://timesofindia.indiatimes.com/city/bhubaneswar/orissa-high-court-expands-suicide-
prevention-scrutiny-to-all-universities-stays-action-against-kiit-
kiss/articleshow/125978805.cms

TNN | Dec 15, 2025, 10.42 PM IST

Cuttack: Emphasising that incidents of student suicides on campuses are a matter of
“grave and pressing concern”, Orissa high court has widened the scope of scrutiny to all
public and private universities in Odisha, and restrained the state from taking any coercive
action against KIT and KISS for now.
In his Dec 12 order, Justice S K Panigrahi directed the chief secretary to place on record
a comprehensive, duly sworn compliance affidavit addressing systemic deficiencies
highlighted by the higher education department — not limited to KIIT/KISS but extending
to all universities in the state.

“This court does not perceive the present proceedings as adversarial in nature; rather, it
considers that all universities within the state, whether in the public or private sector, ought
to be issued similar notices by the department of higher education, with a view to ensuring
due and uniform compliance with the prescribed norms and safeguards,” Justice
Panigrahi observed.

KIT and KISS authorities had moved the HC on April 4 challenging the March 27 order
of the National Human Rights Commission (NHRC) holding KIIT accountable in
connection with the alleged suicide of a Nepalese student on Feb 16 and directing the
chief secretary to submit an action taken report. On April 7, HC had stayed all NHRC
proceedings in the matter.

While extending the interim stay, Justice Panigrahi ordered the chief secretary to “forbear
from initiating, continuing, or giving effect to any coercive measure” against KIIT and KISS
pursuant to a show-cause notice dated Sept 9, issued by the department until the
compliance affidavit is filed, considered, and the issues are conclusively adjudicated. The
case will be heard next on Feb 24, 2026.

The interim protection came while hearing an interlocutory application by KIIT and KISS
seeking enforcement of the HC’s April 7 interim order and a restraint on coercive steps
pursuant to the Sept 9 show-cause notice.

Along with the notice, the institutes were also directed to submit a detailed compliance
report indicating corrective measures already taken, corrective measures proposed, with
clear timelines for implementation, responsibility fixed for the lapses identified; and
mechanism to ensure such incidents don’t recur in future. Accordingly, a comprehensive
reply was filed on Sept 24, the court was told.
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The New Indian Express
Odisha man held for bootlegging dies in custody, probe on

They claimed that he was suffering from kidney-related ailments and his blood pressure
was very low when he was rushed to Banapur CHC.

https://www.newindianexpress.com/states/odisha/2025/Dec/15/odisha-man-held-for-
bootleqging-dies-in-custody-probe-on

Express News Service | Updated on: 15 Dec 2025, 9:41 am
1 min read

BHUBANESWAR: Allegations of custodial death surfaced after a 45-year-old man
detained by Banapur police in Khurda district on Saturday night for allegedly selling illicit
liquor died under mysterious circumstances on Sunday.

The deceased, identified as Chhabindra Nayak of Poda Sahi, was picked up by police
along with an alleged accomplice Dibakar Nayak on charges of selling illicit liquor in the
area. His family, however, alleged he was taken into custody without their knowledge and
tortured by the cops.

“Police took my husband into custody on Saturday night when | was in Nayagarh at a
relative’s house. They later informed me that they were taking him to Capital Hospital in
Bhubaneswar, without giving any further details,” the deceased’s wife told mediapersons.

Police, on their part, said Chhabindra complained of uneasiness on Sunday morning. He
was immediately rushed to Banapur CHC and then referred to Capital Hospital in
Bhubaneswar where the doctors declared him brought dead, they added.

They claimed that he was suffering from kidney-related ailments and his blood pressure
was very low when he was rushed to Banapur CHC.

Chhabindra’s wife refuted the police claims saying her husband did not suffer from any
health problem. He died after being tortured in police custody at the police station, she
alleged. The deceased is survived by his wife and three children.

Basing on her complaint, Khurda SP Vivekanand Sharma said, a thorough investigation
would be conducted. “As there are allegations of custodial torture, a magisterial-level
inquiry will be conducted as per the NHRC guidelines,” Sharma said.

As per the procedure, the deceased’s postmortem and inquest will be videographed. The
CCTV footage of the police station will also be examined, he added.


https://www.newindianexpress.com/states/odisha/2025/Dec/15/odisha-man-held-for-bootlegging-dies-in-custody-probe-on
https://www.newindianexpress.com/states/odisha/2025/Dec/15/odisha-man-held-for-bootlegging-dies-in-custody-probe-on

DAILY SABAH, Online, 16.12.2025

Page No. 0, Size:(0)cms X (0)cms.

%

g g
NATIONAL HUMAN
RIGHTS COMMISSION

Daily Sabah

Judge of conscience: Justice Muralidhar’s journey from India to world

https://www.dailysabah.com/opinion/op-ed/judge-of-conscience-justice-muralidhars-
journey-from-india-to-world/amp

by Afroz Alam Sahil
Dec 16, 2025 12:05 am

From Delhi to Gaza, Justice Muralidhar will hopefully carry conscience where power fears
to tread

When the United Nations announced that Justice S. Muralidhar would lead its
independent inquiry into human rights violations in Palestine, it was more than an
international appointment.

It felt like the world had paused to acknowledge a jurist who built his reputation not on
power or position, but on conscience. From taking on corporate giants in the Bhopal Gas
Tragedy case (1984 toxic gas leak catastrophe that killed tens of thousands of people) to
dispensing justice to the 2020 Delhi riots victims, Justice Muralidhar has walked a path
few judges choose.

His new responsibility, however, sits on a much larger map: Gaza, Israel, East Jerusalem
and the weight of history itself.

Across India’s legal community, the announcement drew joy, pride and relief. Many who
have watched Justice Muralidhar closely felt this was long overdue. For years, he has
been described as a judge who combines scholarship with compassion, intellect with
humility and courage with judicial restraint. His appointment represents more than an
international responsibility. It is a nod from the global community to a jurist who, despite
political headwinds at home, never strayed from principle.

Sanjay Hegde, senior advocate at the Supreme Court of India, put it succinctly when |
spoke with him. He remembered Justice Muralidhar’s role during the Delhi riots in 2020,
when ambulances were sent into violence-scarred neighborhoods only after his urgent
intervention, when he held a midnight hearing to save dozens of lives. "Because of that,
he was later not brought to the Supreme Court of India,” Hegde said.

"His appointment as Chair of the three-member Independent International Commission
of Inquiry on the Occupied Palestinian Territory is recognition of his achievement in
human rights and his commitment to human causes of misery.”

Hegde’s words reflect a sentiment widely shared in Delhi’s legal circles: Muralidhar should
have been in the Supreme Court, but the world has now given him a bench larger than
any he was offered in India.

Career rooted in service
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Born into a generation of lawyers who believed law exists to protect the powerless,
Muralidhar began practice in Madras, in India’s south, in 1984 before shifting to the
Supreme Court and the Delhi High Court three years later. His legal journey was not
confined to courtrooms. He worked with victims of the Bhopal gas tragedy, people
displaced by dams on the Narmada, prisoners on death row, the National Human Rights
Commission, and the Election Commission of India. For him, law is a tool of justice for
the vulnerable rather than a shield of comfort for the powerful.

Veteran journalist Qurban Ali, who has observed him closely for years, described his work
with admiration: "Unfortunately, he was not allowed to reach the Supreme Court of India,
but his value is now being recognized globally.” To him, Muralidhar’s role in the Palestine
inquiry will test not just diplomatic patience but moral courage. "There will be political
pressure, but his impartiality gives us hope. The world needs investigators who cannot
be bent.”

His independence was never performative; it was lived. Long before such reforms
became fashionable, he encouraged lawyers to stop addressing judges as "My Lord" or
"Your Lordship." It was not a theatrical rebellion, but a quiet assertion of dignity, reflecting
the way he understood the judicial role.

His writings strengthen that image. His recent book, "In Complete Justice? The Supreme
Court at 75," examines the court with honesty and affection, while his earlier work, "Law,
Poverty and Legal Aid: Access to Criminal Justice,” remains required reading for those
studying criminal justice and inequality. His scholarship is not an academic display. It is
grounded in the lived experience of those for whom law is either a lifeline or a dead end.

From India to Gaza

Leading a human-rights inquiry into the Israel-Palestine conflict is not an administrative
honor. It is a responsibility that attracts both scrutiny and hostility. The world will watch
every word and every conclusion he leads his commission toward. Nations will weigh
diplomacy against morality. Victims will hope. Governments may resist. And political
power will clash with legal truth.

Yet, this is where Justice Muralidhar seems least afraid.

In his farewell speech from the Delhi High Court, he drew a line between neutrality and
justice. "Impartiality is non-compromisable,” he said.

"A judge must lean on the side of the vulnerable to achieve equality of arms.” That
statement explains why the U.N. chose him and why millions now expect him to bring
justice into a conflict defined by asymmetry.

For India, this is a moment of global reflection. While New Delhi deepens its relationship
with Israel, one of its most respected jurists now leads a global inquiry into human rights
violations by that very state. The duality is real, and the message is larger: India’s
constitutional conscience still has global resonance.
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The world does not often celebrate judges. They work without applause, write judgments

that outlive them, and guard justice without the luxury of victory. But when a judge stands
tall in the storm, the world notices.

Justice S. Muralidhar is now at such a moment. The inquiry he leads will be contested,
criticized and politicized. Yet somewhere in the chaos, there lies the possibility of truth.

He has carried integrity from Madras to Delhi, from Hashimpura to Odisha, and now from
India to the world’s most fraught front line.

If justice has a flicker left in global public life, it will reflect in his work. And if his past is

any guide, he will not look away. The world will be watching. More importantly, the
vulnerable will be waiting.
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India Tomorrow

NHRC Orders ¥10 Lakh Compensation to Family of Man Who Died in Police
Custody in Uttar Pradesh

https://indiatomorrow.net/2025/12/15/nhrc-orders-%e2%82%b910-lakh-compensation-
to-family-of-man-who-died-in-police-custody-in-uttar-pradesh/

December 15, 2025

Updated: 14 mins ago
By Akhilesh Tripathi

LUCKNOW: The National Human Rights Commission (NHRC) has taken a strong view
of a custodial death in Uttar Pradesh’s Ambedkar Nagar district and directed the state
government to pay Rs. 10 lakh as compensation to the family of the deceased, Ziyauddin.

The case dates back to March 2021. According to a complaint filed before the NHRC by
the victim’s brother, Shahabuddin, Ziyauddin was picked up by a police SWAT(Special
Weapons and Tactics) team led by Sub-Inspector Devendra Pal while he was on his way
to a relative’s house on March 25, 2021. Within a few hours, the family was informed that
he had died.

The complainant alleged that no medical examination or post-mortem was conducted
immediately after Ziyauddin was taken into custody. The police, however, claimed that
Ziyauddin was brought in for questioning based on call detail records linked to an attempt-
to-murder case. Police officials stated that his health deteriorated while he was being
taken to the police station, following which he was rushed to Datt Hospital, where he died
at around 1.45 am on March 26, 2021.

After the matter was registered, the NHRC sought a detailed report from the Uttar Pradesh
government. On examining the police report and the post-mortem findings, the
Commission expressed dissatisfaction and concluded that Ziyauddin had died in police
custody.

In its order issued last week, the NHRC sharply criticised both the police investigation
and the post-mortem report. The Commission observed that the police appeared to have
deliberately attempted to conceal facts and failed to provide any credible explanation for
multiple injuries found on the deceased’s body.

“‘As per the post-mortem report, eight injury marks were found on the body of the
deceased, but no explanation whatsoever has been offered regarding these injuries,” the
Commission noted. It further stated that the reports were silent on when and how these
injuries were caused, especially when the deceased was in police custody.

Rejecting the explanations offered by the state government and the police, the NHRC
said it could not accept the claim that the death did not occur in police custody in the
absence of any convincing material. The Commission remarked that it appeared the
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police had prepared a report to shield themselves and cover up their lapses, a position
that was also endorsed in the response submitted by the state Home Department.

Taking serious exception to the conduct of the Uttar Pradesh government and the police,
the NHRC ordered the state to pay Rs. 10 lakh as compensation to Ziyauddin’s family
within four weeks and to submit proof of payment to the Commission.

The order has caused embarrassment to the Yogi Adityanath-led government, with no
official response forthcoming so far. The NHRC’s decision has once again brought the
issue of alleged police excesses and violations of human rights in Uttar Pradesh into
sharp focus.

The NHRC's order assumes added significance at a time when custodial deaths in the
country have been steadily rising, pointing to systemic negligence and abuse of power by
law enforcement agencies. Official data show that more than 4,400 custodial deaths—
both judicial and police—were reported between 2020 and 2022, with Uttar Pradesh alone
accounting for 952 cases.

Concerns over custodial violence are not confined to a single state. In September 2023,
the Gujarat State Law Commission flagged the growing incidence of custodial deaths in
the state, describing it as a matter of serious public concern. More recently, the Status of
Policing in India Report 2025, released in March this year, revealed troubling attitudes
within the force, noting a significant level of approval for coercive practices among police
personnel. The findings were based on a survey of 8,276 officers across 17 states and
Union Territories.

Against this backdrop, the NHRC’s verdict sends a strong—if overdue—message that
institutional failures and human rights violations cannot be obscured by procedural
evasions or bureaucratic cover-ups.
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Deccan Herald
Kurma ghar’ to rightful home: Change happening in Maharashtra’s Gadchiroli

As part of practice and local beliefs, menstruating women live in these small, cramped
huts known as ‘kurma-ghars’, without any basic facilities during their periods, isolated
from the rest of the community.

https://www.deccanherald.com/india/maharashtra/kurma-ghar-to-rightful-home-change-
happening-in-maharashtras-gadchiroli-3831257

Mrityunjay Bose DHNS Last Updated : 15 December 2025, 11:35 IST

Gadchiroli: A change is taking place in Maharashtra’s tribal-dominated Gadchiroli district,
albeit slowly.

Tribal women, largely from the Madia community, have come together in Sitatola village
near the Gadchiroli district headquarters to end the age-old practice of ‘kurma-ghars’
(menstruation huts) and built for themselves what is known as ‘mava askan lon’ (rightful
home as women).

As part of practice and local beliefs, menstruating women live in these small, cramped
huts known as ‘kurma-ghars’, without any basic facilities during their periods, isolated
from the rest of the community. There is a lack of hygiene and security and in the past
there have been instances of deaths. Food and water are provided from a distance, and
they are forbidden from going to work or schools and colleges.

“A change is needed...in fact it is shocking that such practices continue even today. We
have started in a small way to educate and inform people and we are getting good
response,” said Dr Sachin Madavi, the Assistant Commissioner of Social Justice &
Special Assistance Department in Gadchiroli district.

While Dr Madavi, who himself hails from the Madia community, is doing everything
possible at the government-level to end the practice, his wife Dr Priyanka Shedmake, a
gynaecologist, is educating the womenfolk about the need for change. In fact, Dr Dilip
Barsagade, the President of Society of People’s Action in Rural Services and Health
(SPARSH), was one of the first to flag the issue of kurma-ghar and wrote to the National
Human Rights Commission (NHRC) way back in 2013, which too expressed concern over
the matter.

“Our volunteers are going to the villages and explaining to the people about the
importance of a proper facility for women during the periods. Also, more importantly, we
are very clear that a proper rightful home has to be built with shram-daan,” said Dr
Barsagade, adding that the ‘mava askan lon’, which are located in the village is a proper
concrete structure with a room with kitchen and toilet facilities.

“So far, there has been a mixed response,” he said, adding that in the days to come
SPARSH expects that more women will come forward to end the practice of ‘kurma-ghar’.
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“‘We are talking to womenfolk individually and collectively and their response is good,”
said Shubhanga Duga, a local volunteer. “It should be a people’s movement,” said Jyoti
Khobragade. Volunteers like Chetana Madavi and Papita Kumbhre are making efforts to
see that the practice ends.

“‘We have to stay in ‘kurma-ghar’...there is no option for us...more than women, the village
elders and the menfolk too need to be explained,” a girl, who was on her period, said on
condition of anonymity. "While there is support from family, what women need is
community support,” she added. “This monthly occurrence, which is part of the process
of reproduction, is a difficult time for women, especially young girls who need care since
blood loss in large quantities leads to exhaustion. They need mental as well as physical
support,” said Dr Madavi.

“There is an instance when a woman died of excessive loss of blood in Bhamragad. There
is an instance of a girl being carried away by a wild animal. There are instances of snake
bites. There are issues of people harassing girls and women living in gaokors,” said Dr
Barsagade. "The Sitatola village was a pilot for us...this has come up with shram-daan,"
he said.

Speaking on the overall situation, he said, "The Gadchiroli district has 1,638 villages.
Among them, 1,311 villages have the presence of Madia tribes. We have a record of
1,900 plus kurma-ghars....the actual figure may be more. We have repaired 47 kurma-
ghars across the district and have created this pilot project in Sitatola...this is going to act
as a facility centre where issues of women's health among other things can be discussed.”
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Universal Peace Centre Announces Grand Launch of Six Transformative Books by
Swamiji Sunyogi Umasankar Ji

https://www.aninews.in/news/business/universal-peace-centre-announces-grand-
launch-of-six-transformative-books-by-swamiji-sunyogi-umasankar-
ji20251215171835/?amp=1

ANI | Updated: Dec 15, 2025 17:18 IST

PNN

New Delhi [India], December 15: New Delhi witnessed a spiritually charged literary
moment as the Universal Peace Centre (UPC) officially announced the launch of six
powerful spiritual and philosophical books authored by Shri Shri Swamiji Sunyogi
Umasankar Ji Maharaj Ji. The announcement was made through a press conference held
on December 15, 2025, marking a significant milestone in India's contemporary spiritual
literature landscape.
The book launch event, organised under the banner of the Universal Peace Centre,
highlighted one brand-new publication along with five republished works that collectively
capture Swamiji's deep spiritual realisations spanning three decades, from 1995 to 2025.
These books reflect years of meditation, Himalayan sadhana, global travels, and lived
spiritual experiences, offering readers guidance rooted in Indian wisdom yet relevant to
modern life.
Padma Shri D. R. Kaarthikeyan Leads the Book Launch Announcement
Adding credibility and national significance to the occasion, the press conference was
presented by Padma Shri awardee D. R. Kaarthikeyan Ji. A former Director of the Central
Bureau of Investigation (CBI) and former Director General of the National Human Rights
Commission (NHRC), Kaarthikeyan Ji currently serves as the President of the Foundation
for Peace, Harmony and Good Governance.
While addressing the media, he emphasised the relevance of Swamiji's writings in today's
turbulent times. He noted that the books go beyond religious boundaries and speak
directly to the inner struggles of individuals navigating confusion, ambition, attachment,
and emotional unrest. His reflections on the new publication drew particular attention,
describing it as deeply philosophical yet accessible to common readers.
Main Highlight: A New Spiritual Novel for the Youth
The centrepiece of the book launch is a newly released spiritual novel titled "Amrit
(Nectar) is the Extract of Poison”, originally written in Bengali as "Amrit Garaleri Nirjash".
The novel narrates the life journey of a character named Anupam, who transforms intense
suffering, loss, and hardship into a path of self-realisation and inner peace.
Unlike conventional spiritual texts, this book adopts a storytelling format that resonates
strongly with the youth. It addresses themes of romance, confusion, ambition, and
emotional attachment, making it especially relevant for young readers searching for
meaning beyond material success. The story encourages readers to confront life's
challenges with clarity, patience, and inner strength rather than escapism.
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A Mirror to Modern Society and Individual Struggles
According to the organisers, the new book is not merely a narrative but a reflective mirror.
Readers are invited to see their own life journeys in Anupam's experiences. The story
urges individuals to question surface-level attractions, illusions of success, and emotional
dependencies that often dominate modern living.
Dr. Vikas Saxena from the Ministry of Defence also praised the work, stating that the book
can act as a guiding torch for people from all walks of life who are genuinely seeking the
true meaning of existence. Such endorsements underline the book's appeal beyond
spiritual circles, extending into intellectual and professional communities.
Five Other Influential Books Reintroduced to Readers
Alongside the new release, the Universal Peace Centre also reintroduced five influential
works by Swamiji, making them accessible to both Indian and international audiences.
These include his detailed autobiography, which chronicles his extraordinary barefoot
journey of over 60,000 kilometres across India, his encounters during Himalayan
meditation, and his commitment to spreading universal peace.
Another notable title focuses on Sunyoga, a practical spiritual discipline that integrates
ancient Vedic knowledge with experiential meditation. This book provides structured
guidance for individuals interested in improving physical health, mental clarity, and
spiritual awareness through disciplined practice.
Books centred on family life and spirituality also form an important part of the collection.
These works highlight how spiritual growth does not require renunciation of household
responsibilities and instead can flourish within family life, reinforcing harmony, discipline,
and shared purpose.
Universal Peace Centre's Vision Behind the Book Launch
The book launch aligns closely with the broader mission of the Universal Peace Centre,
a non-profit organisation based in West Bengal that promotes unity beyond caste, creed,
religion, or nationality. Founded in 1998 by Swamiji Sunyogi Umasankar Ji along with his
mother, the organisation aims to build a global brotherhood rooted in peace and shared
human values.
The Centre's leadership believes that literature plays a critical role in spiritual awakening.
By publishing and promoting these books, UPC aims to make timeless wisdom accessible
in a format that resonates with today's generation, especially those feeling disconnected
or overwhelmed by modern pressures.
Swamiji Sunyogi Umasankar Ji's Spiritual Journey Reflected in His Writings
Swamiji Sunyogi Umasankar Ji discovered Sun Meditation in 1995 and later undertook
an intense six-year barefoot journey across India to spread the message of unity, peace,
and brotherhood. His deep Himalayan sadhana and transformative spiritual experiences
form the foundation of the teachings reflected in his  books.
His philosophy emphasises self-realisation through discipline, awareness, and
responsibility towards family and society. The books launched during this event are a
direct extension of these lived experiences, offering readers practical insights rather than
abstract theories.
Growing Interest in Spiritual Literature Among Indian Youth
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As per report, The launch of these books comes at a time when interest in spiritual and
philosophical literature is witnessing renewed growth among Indian youth. With
increasing mental health challenges, stress, and existential confusion, many young
readers are turning towards books that offer depth, direction, and emotional stability.
The organisers expressed confidence that the new spiritual novel, in particular, will find
strong resonance with students, young professionals, and readers seeking purpose
beyond routine success.
A Meaningful Addition to India's Spiritual Publishing Landscape
The Universal Peace Centre's book launch is more than a literary event; it is positioned
as a cultural and spiritual initiative aimed at nurturing inner transformation. By blending
storytelling with philosophical insight, the books promise to occupy a unigue space in
India's evolving spiritual discourse.
As the books reach a wider audience in the coming months, they are expected to
contribute meaningfully to conversations around self-realisation, conscious living, and
universal peace - values that remain deeply rooted in India's civilisational ethos.
(ADVERTORIAL DISCLAIMER: The above press release has been provided by PNN.
ANI will not be responsible in any way for the content of the same.)
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NHRC Initiates Action Against 'Proxy Governance’ In Women-Reserved Local
Bodies; Issues Summons To Senior Officials Of 32 States & UTs

ByTulip Kanth|15 Dec 2025 3:00 PM

https://www.verdictum.in/news/nhrc-conditional-summons-statesuts-curb-practice-
proxy-representation-of-sarpanch-pati-1601312

Deprecating the practice of proxy representation (‘Sarpanch Pati' phenomenon), which is
the unconstitutional practice of husbands and other male relatives of elected women
Sarpanches exercising authority on their behalf, the National Human Rights Commission
(NHRC) has issued conditional summons to 32 States, including the Union Territories.

The Commission, in its letter to the Ministry of Panchayati Raj as well as various Urban
Local Bodies Departments, mentioned the rising concerns regarding the persistent
violations of constitutional mandates and human rights in the functioning of Panchayati
Raj Institutions (PRIs) and Urban Local Bodies (ULBs), particularly in constituencies
reserved for women. The complaint referred to the directions of the Supreme Court
in Mundona Rural Development Foundation v. Union of India (Writ Petition (Civil) No.
615/2023), wherein the unlawful practice of ‘Sarpanch Pati’ was categorically deprecated.

The Bench of the National Human Rights Commission, presided by Priyank Kanoongo,
on September 9, 2025, took cognisance under Section 12 of the Protection of Human
Rights Act, 1993, in the matter for the protection of human rights of the people and their
Right to the dignity of women. The Commission directed its Registry to issue Notices to
the Principal Secretary, Department of Urban Local Bodies and the Principal Secretary,
Department of Panchayati Raj (States & UTs) to submit a response on such practice of
proxy representation. Several cities, including Andhra Pradesh, Bihar, Odisha, and
Uttarakhand, had submitted their responses. However, the Commission did not receive
the action taken report nor any response from the remaining 32 states/UT.

The Commission took note of the allegations that the elected women representatives are
often reduced to nominal or symbolic heads, while actual administrative and decision-
making powers are exercised by their male relatives, who unofficially exercise the powers
of the office. The complaint also raised the issue of the informal appointment of relatives
of elected women representatives as their own liaison persons or representatives by
Members of Parliament (MPs) and Members of Legislative Assemblies (MLAS), in
Panchayati Raj Institutions (PRIs) and Urban Local Bodies (ULBs), allegedly resulting in
undue interference with the functioning of constitutionally mandated local self-governance
bodies. The complaint also emphasised the need for essential provisions to curb these
unconstitutional practices, including the extension of the applicability of such provisions
to Urban Local Bodies (ULBs), and the express prohibition on the appointment of male
relatives of women representatives as liaison persons or representatives.
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Recalling the 73rd Constitutional Amendment which introduced a three-tier Panchayati
Raj system and mandated not less than one-third of the total number of offices of
Chairpersons in the Panchayats at each level to be reserved for women, the Commission
wrote, “The prevailing practice of proxy representation, whether through male relatives of
elected women or through self-appointed liaison personnel undermines the legislative
intent of such reservation and defeats the constitutional mandate.”

“Further, such practices violate the fundamental rights guaranteed under Articles 14,
15(3), and 21 of the Constitution of India, Right to equality, non-discrimination, and the
Right to dignity and life, respectively. They also compromise the democratic mandate and
constitutional integrity of the Panchayati Raj system and urban local bodies (ULBs)”, the
letter read.

The Commission also mentioned, “Additionally, these actions may amount to criminal
misconduct under the relevant provisions of the Bhartiya Nyaya Sanhita, 2023, including
Sections 207, 223, and 316, which deal with impersonation of public servants, criminal
breach of trust, and unlawful assumption of public functions.”

The Commission thus directed its Registry to issue Conditional Summons under Section
13 of the Protection of Human Rights Act, 1993, to the Principal Secretary, Department
of Urban Local Bodies and Principal Secretary, Department of Panchayati Raj, of
Arunachal Pradesh, Assam, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh,
Jharkhand, Karnataka, Keral, Madhya Pradesh, Maharashtra, Manipur, Meghalaya,
Mizoram, Nagaland, Punjab, Rajasthan, Sikkim, Tamil Nadu, Telangana, Tripura, Uttar
Pradesh, West Bengal, Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar
Haveli, Daman and Diu, Delhi (National Capital Territory), Jammu and Kashmir, Ladakh,
Lakshadweep and Puducherry.

“The above mentioned authorities are directed to appear before the Commission on
30.12.2025 at 11:00 AM with requisite Action Taken Report, should however, if the
requisite reports received in the Commission one week prior to the scheduled date (by
22.12.2025) then personal appearance of the above mentioned authorities, shall be
dispensed with. However, if the above mentioned authorities fail to comply with the order
of the Commission without lawful excuse; the above mentioned authorities will be subject
to the consequences of non-attendance laid down in Rule 10 and Rule 12 of order XVI of
Civil Procedure Code, 1908, including issuance of warrant”, the Commission ordered.



LALLURAM, Online, 16.12.2025

Page No. 0, Size:(0)cms X (0)cms.

%

g g
NATIONAL HUMAN
RIGHTS COMMISSION

Lalluram

WRUT U AT W IAER AFGIIGR STANT 9&d: 24 I 3R 8 HHmRid uel &
T SfeTial B g 9, afgdr saufafafir & sifteri $f van & fau ssToen

https://lalluram.com/national-human-rights-commission-takes-strict-action-against-the-
practice-of-husbands-interfering-in-the-work-of-elected-female-village-heads/

Satyanarayan Shukla | 15 Dec 2025, 11:33 AM
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By AKHILESH CHANDRA | December 15, 2025 6:26 PM
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